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[Shri Abid Ali] ment offices, on the
television. The Government official while
inaugurating the t"»lk said it, and generally
these are the exact words. This is not out of
context. This is the first sentence that was
mentioned while introducing the talk, and
the officer said this:
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I am as much definite about it as | am
talking here.

MR. DEPUTY CHAIRMAN: It was a
sort of satire as the non. Minister pointed
out.

SHRI ABID ALI: No, no, it is absolutely
wrong. The hon. Minister should kindly
hear. Sir, while introducing the talk the first
sentence was thi?;
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It was not a satire. It was  just while
lucing the talk. And I should mention here

that it is incorrect for the hon. Minster to say
that a reply has been s™nt tome.

MR. DEPUTY CHAIRMAN: Or is
being sent, the hon. Minister said.

SHRI ABID ALLI: It is being sent. And
that is a reply. So please, my request is that
he should tell the television officers firstly
that there have been so many irregularities,
and | have sent a large number of letters to
the Ministry about this.

MR. DEPUTY CHAIRMAN: That will
do. You have had your say.

SHRI ABID ALI: | am finishing. On the
television Kindly at least mention that this
was wrong and it was stupid for the officer
to have made such a mention,

MR. DEPUTY CHAIRMAN : Well, of
course | do not know what is the exact
position about the programme and | do not
have any comments to offer. B'Jt if hon.

——

Members are writing to hon. Ministers, it is
desirable that the hon. Ministers should
reply to the letters of the hon. Members in
time. If the contention of Mr. Abid Ali is
that he has sent three letters and he has not
received a reply then this is not a
satisfactory position and | hope, in future at
least hon. Ministers will extend this much
courtesy to the hon. Members by replying in
time.

The House stands adjourned till 2 -00
P.M.

The House then adjourned for
lunch at one of the clock.

The hors? reassembled after Imch at two of
the clock, The Vice-Chairnv.n (SHRI
AKBAR ALI KHAN) in the chair.

THE COMMISSIONS OF INQUIRY
(AMENDMENT) BILL, 1969

(Motion for reference to Joint Committee of
the House?.— contd.)

SHRI K. S. CHAVDA (Gujarat) : Sir, |
would like to draw your attention to the list
of Members of the Joint Committee. There
are 15 Members and out of fifteen only
eight are from the'Opposition and seven are
from the ruling Congress. My submission is
that instead of seven, only five should be
from the ruling Congress.

SHRI SUNDAR SINGH BHANDARI
(Rajasthan): It should be according to
strength.

SHRI K. S. CHAVDA: Yes, according to
the strength of the different political parties
in the House. So two more seats should be
given to the Opposition and out of the two
one should be to my party. Therefore this
list is not up-to-date. You Know after the
biennial election the strength of the ruling
Congress has gone down and keeping in
view that fact the list of Members of the
Joint Committee should be corrected
accordingly.

SHRI LOKANATH MISRA (Orissa) :
Mr. Om Mehta of the ruling party, who is
the Deputy Chief Whip has been extremely
responsive to any suggestion from the Op-
position. He is a Member of this House who
has been able to coordinate all sections of
the House in respect of Joint Select
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Committees and other Committees and |
hope that now that Mr. Chavda has made the
suggestion he would seriously consider
about it. The Parliamentary Affairs Minister
is also present here and between them I hope
they would discuss about it and ultimately
come to decide to have proportioml
representation, according to the strength of
each party. Of course we have some sort of
arrangement of rotation among the ptrties of
the Opposition but so far as the ruling party
is concerned they should claim only as
much as they can on the strength of their
party. Therefore in the case of Committees
coming from tomorrow | would say the
strength should be according to the strength
of individual parties.

SHRI SUNDAR SINGH BHANDARI:
This shovld also be amended.

SHRI LOKANATH MISRA: Regarding
this I would say....
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THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): | think Mr.

Rajiwrain is right. Let this be considered.
Technically today it is correct.

THE LEADER OF THE OPPOSITION
(SHRI S.N. MISHRA): May | make one
submission ? Now, this is not orly a ques-
tion which relates to the composition of the
House as it exists today but it is also a
question of balance between the Opposition
and the ruling party to be reflected in the
future. So far as the present reality is
concerned, on that basis also there does not
seem to be a proper reflection of the
composition of the House. That is my
submission. The ruling party must learn not
only to show broadmindedness but also to
reckon with the reality that is in the House
today. Even today—I am stressing this—it
is not there, not to speak of taking care of
the future. On the basis of their present
strength the ruling party, should not have
claimed that much number in a Committee
of fifteen. That shows their attitude. |1 would
not have been compelled to make a
reference to this but we are also reminded of
the fact that only about two months back
when some delegations were sent to foreign
countries the ruling party did not do justice
to the Opposition. First they mentioned
some number which was exceeded by about
ten or fifteen later and then they foi nd it
convenient to accommaodate their own party
members. We do not grudge their party
members being accommodated in the
committees or in the delegations but they
should not try to utilise these Committees
and delegations purely for partisan
purposes. But that is what they seem to be
doing.

Secondly, | must also make a reference to
another similar matter when the Minister for
Parliamentary ~ Affairs is there. From
tomorrow onwards we are not going to
tolerate the position that the ruling party
should be reflected on the front benches in
numbers which have got no relation to their
strength. On the first Benches 1 demand that
there must be a reflection of the changed
composition of the House, so far as the
seating arrangement on them is concerned.
That also | wanted to mention just now. |
must say that we are persons who want to
stick to certain norms of behaviour
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. [Shri S. N. Mishra] but if it ccmes to the
breaking point we shall have to take drastic
action if ihe ruling party does not learn
to live with the realities cf the situation
here.

SHRI ANANT PRASAD SHARMA
(Bihar): What is this threat for?

SHRI S. N. MISHRA : This is how you
do not learn. You are now only going to be
87 in a House of 240.

(Interruptions.) THE VICE-
CHAIRMAN (SHRI AKBAR ALl
KHAN) :  Order, order
please. Mr. Mishra, when they do not
respond, then you take whatever view you
want.

SHRI S. N. MISHRA : In a Committee
of 15, they should not have nominated seven
Members.

SHRI OM MEHTA : At present it is
quite in order. At present we are just
according to our number.

SHRI KRISHAN KANT (Haryana) : Mr.
Vice-Chairman, Sir, the Bill before us and
which is going to the Joint Select
Committee, is rather important in the pre-
sent-day conditions of India. It would have
been better if we had looked into the
functioning of the various commissions
which had been established long time back.
Three or four commissions we have had
experience of and all of them have a very
sorry tale to tell. All of them have proved
that these commissions, even after their
working, do not bring out the results ex-
pected of them. It would be pertinent for me
to say how commissions are appointed.
(Interruptions). Mr. Vice-Chairman, Sir, |
have to speak through you. If you do ,not
listen, nobody wiH listen. If you see how
commissions are appointed and how they
function, you will find that it reveals a very
sorry state of affairs. Generally the
appointment of a commission is made after
something has been raised in Parliament or
something has appeared in the press or
criticised in the press for a long time and then
given expression to in Parliament. Then, a
commission is hurriedly established, like the
Birla Commission which took three years to
decide and another six months for the terms
of reference of the Commission to be
decided. Then, the Supreme Court was asked
to name a Judge. The Judge has been named,
but the work of the Commiission has not
started uptil now. We do

not know when the staff will be recruited
and other things will be done. So, when we
take up this Bill for consideration, it is
necessary to see that it does not prove a
farce or a flop. The real purpose of the Bill
must be served. Our experience has been
very bad uptil now. If you see the
appointment of the Monopolies Commis-
sion, you will find that for half the period it
was in existence it had no accommodation.
They did not have the required staff. The
persons working in the Commission did not
have place even to sit and th" staff w s given
only after a long time. | am here reading
from the Report of the Monopolies Inquiry
Commission. It was established in  April,
1964. They say :—

"The full complement of the Com-
mission's research staff was not available
till the end of the year 1964."

This is at page 1 of the Report. It must be
said to the credit of the Commission that
even though for nearly half the tenure of the
Commission the full staff was not available,
they could bring out their Report in time.
Not only that. The persons who are given
the work are not the proper and fit persons.
They are taken from the market. All those
persons come from different departments on
deputation or on promotion. A person who
is very well fixed up in a department and
whose serves cannot be spared will certainly
not b” sent to the Commission of Inquiry for
work. Only such persons who work in junior
posts are sent out. (Interruptions.) Let the
conference be held outside.

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Order please.

SHRI KRISHAN KANT ; The question
here is, even in respect of the staff who are
recruited, from where do they come. They
s'art coming from different Ministries and
they are not, in any case, specialists in the
subjects in respect of which the enquiry is to
be held. What happens is that the surplus
staff, who have no proper work to do, are
sent out. It means that they are not properly
equipped with the knowledge required for
the work. Only those persons come who are
on deputation and not committed to the full
functioning of the commission. The
commission is appointed to achieve certain
objectives. If these objectives are not
achieved, the commission's work be-
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comes fruitless. So, it is neeessary that
proper attention should be given to this
aspect.

Another point to which | wish to draw
your attention is this. How do these
commissions function ? They do not have
staff or attached offices which are fully
equipped with all the facilities or knowledge.
Take the case of the Sarkar Commission to
enquire into the affairs of the Birlas. The
CBI should be attached to them, so that they
could give all the information, but it will not
be done. The different departments in which
the Birlas files are there will be asked to give
information. The same bureaucracy will
work. They will delay things. They will send
the matters in a wrong way. Some files will
not be available. Meanwhile, half the period
of the commission will be finished and it will
not be able to give due consideration. Here, |
am reading from what the Monopolies
Inquiry Commission has said in its Report.
They say :—

"Another Department of Government
whose primary function is the collection of
statistics of production of various com-
modities is the Central Statistical Organi-
sation. We had hoped that these would be
of much assistance to us, specially as they
might cover the output of small industries
also which do not furnish returns to the
D.G.T.D. Unfortunately, our efforts to
obtain thj statistics maintained by the
Central Statistical Organisation were un-
successful. In reply to our request for sup-
ply of the relevant statistics, the Depart-
mental authorities pointed out certain legal
difficulties in the way of the information
being made available to us."

This is how the Monopolies Inquiry Com
mission gave us their Report which we con
sider valuable and on the basis of which we
debated the Monopolies Bill in this House
and probably in the other House also. This
is how alL our commissions function in a
haphazard manner. They do not function in
the proper manner. As Mr. Dharia sugges
ted, there must be some permanent machi
nery. There should be experts on this Com
mission, experts in research, in economic
matters, in social matters. Data and other
things should be readily available and
they should properly function. Not only
that. /

Now, these commissions work under a
handicap. They want to take evidence and
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they want to summon witnesses. Many
organisations refuse to come. They say that
they will not give evidence. Only when they
are forced to give evidence they give
evidence and in a wrong manner. They do
not have much power. They work under the
Civil Procedure Code and all the powers of
the civil courts they have. But as you, Sir,
know, you are a lawyer yourself, how they
are delaying the proceedings. They resort to
delaying tactics and by the time the whole
period of the commission is over. There will
be \ery little evidence. Evidence should be
given and witnesses should come in the right
time. That is why commissions are
appointed.

SHRI RAINARAIN : That will do.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : | would welcome it,
if you sit here.

SHRI KRISHAN KANT: Mr. Vice-
Chairman, Mr. Rajnarain is correct in the
sense that even after the Bill is passed,
nothing is going to come out of it. | agree
with him basically, but since the Bill is here
what am | to do? | have to say something
about it. We know what has happened in the
Monopolies Commission.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : It is going to the
Select Committee and your suggestions will
be considered by them.

SHRI KRISHAN KANT : That is why |
am giving my suggestions. | basically agree
with Mr. Rajnarain that unless and until
there is a fundamental change and re-
orientation in our outlook and procedures,
nothing is going to come out, and with that
basic agreement | am giving out all those
things.

So, Mr. Vice-Chairman, the procedure,
the methodology and the legal rights that
the Commission should have should be
much more than what the Civil Procedure
Code provides. Unless that is provided, | do
not think it will be possible for them to
work.

Another handicap under which the Com-
mission works is, when the Commission is
appointed, no budget is immediately passed
for them. Even for a clerk, even for a
section officer, even for a typist, they have
to approach the Finance
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[Shri Krishan Kint] Ministry every time,
so that approaching the Finance Ministry
itself takes time. By that time half ihe period
of the Commission is over. Unless
something is done to see that, when the
Finance Ministry or other Ministry of the
Government of India appoint a Commission,
immediately proper budget is sanctioned
and the authorities are allowed to function in
a way independently so that every time they
have not to be subservient to the Finance
Ministry or other Ministry to get more staff
or to get the money, no good can come. If
you remember it, the Dutt Committee for
eight months had no room for itself. Mr.
Tfiacker was sitting in the room of Mr.
Fakhruddin Ali Ahmed when he had gone
abroad. He had no place. Later on after six
or eight months a place was given for them
is the Shastri Bhavan, Is this the way a
Commission should function ? Still they
functioned. Now we want to streamline that
functioning.

Basically | want to raise a fundamental
issue today. We have reached a stage in the
development of our political life where there
are dangers of disintegration of our political
life. The political life is in a state of
stagnation, whether it is my party or any
other party. Corruption is rampant in the
administrative and political life of the
country, as Mr. Bhargava said. That is what
we see in the Rajya Sabha elections and other
elections. These Commissions of Inquiry
have to be real Commissions of Inquiry where
things can be found out and proper remedies
given. Otherwise, Mr. Vice-Chairman, | am
afraid people are going to lose faith in our
democratic functioning, in these
Commissions  of  Inquiry, in  this
administration, because our experience with
the Birla enquiry has been very frustrating.
You have seen what happened here. There
was a prim J facie case and yet they did not
want to see all those things. No immediate
action was taken and before Mr. Chandra
Shekhar sent all those things to the Minister
all those things reached the Birlas and they
had wiped out or obliterated all available
evidence. Is this the way a Commission of
Inquiry will function?

SHRI LOKANATH MISRA: If Mr.
Krishan Kant has lost confidence in Mr.
Fakhruddin Ali Ahmed and he finds he is
corrupt, why does not he send him away?

SHRI KRISHAN KANT: | have never
said that.

SHRI LOKANATH MISRA: You said
you have lost confidence in him.

SHRI KRISHAN KANT: | have never
said that. What | am saying is about the
procedure at present in the Government.
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SHRI KRISHAN KANT: So the basic
question is, are we going to function in the
same old way?

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : That you have said.

SHRI KRISHAN KANT: But that is the
point.

SHRI LOKANATH MISRA: He Li
going to repeat it.

SHRI KRISHAN KANT: Are we not
suffering from the same thing even afte
repeating it so many times? Is not our
functioning still the same? Does it not re-
quire to be hammered more and more?
Otherwise, as has been said by Mr. Bhargava
and Mr. Rajnarain in the morning, we are at
the turning point of history in parliamentary
democracy. Why do you appoint these
Commissions of Enquiry? We appoint them
so that people may continue to have faith in
the bona fides of the Government, in the bona
fides of the .administrative machinery, so that
it can weed out corruption and do justice to
tlie people and the common-man of India.
But if after all the criticism we make we
cannot
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get justice, we cannot find out the truth , we
cannot punish tlie wrong-doers and they
escape, what will happen? The people will
lose faith in democracy. Mr. Vice-
Chairman, we find at this very ciucial
moment this Bill, and this Bill may go to the
Select Committee. Bills will come and go
but the country has to go on for ever. Unless
something radical is done in the approach—
I feel our Government has not up till now
done anything even after the Bombay
Congress resolutions; even after that our
functioning has not changed, and | am sorry
to say that it needs a basic change. Unless
that change is there, through resolutions at
Bombay and Delhi which we pass—and the
Congress was split on that—that will not
bring about results. Our purpose was to take
the Congress and the country in a certain
direction towards which 1 am afraid we are
not going. Our people are getting
disappointed. It is time to reorient our
administration and our party mechanism.

What about our achievement ? After
Bombay, Birla fertilizer plant, that is number
one ; increase in steel prices, that is number
two; increase in the Vanaspati prices, that is
number three. That is what | am saying. Are
we going to really implement all those
resolutions or not ? That is the kind of
determination that is required to implement
these things. Otherwise these Commissions
of Enquiry will become formal words and
legal quibbles if we do not really implement
them. It is in that direction that we have to
move, and if we do not move, we will be
falsifying the country, falsifying the organi-
sation to which we belong. Though I
support the Bill, I have very little hope re-
garding it; unless this basic and fundamental
change in our approach is there we will not
be ableto a-hieve anything.

SHRI S. S. MARISWAMY (Tamil Nadu) :
Mr. Vice-Chairman, after having spent 27
sleepless nights | have come here today and |
rise to speak a few lines on this particular
Bill. I am sorry | am so weak physically that
I cannot raise my voice louder nor can |
speak faster.

SHRI K. CHANDRASEKHARAN
(Kerala) : Can you kindly explain why you
had ' iKh sleepless nights ? We read some-
thing in the Press.

SHRI S. S. MARISWAMY : | am coming
to that. The scope of this Bill regarding
Commissions of Enquiry before the House
should be broadened, and serious cases cf
corruption during the elections should be
referred to such Commissions. Such Com-
missions must be appointed under the present
Act. This point | am sure will be seriously
considered by the Joint Select Committee to
whom the Bill is being referred.

To explain this particular point, | have to
n;;irate a few points. It actually happened in
my own State. M.L.As were approached by
a contesting candidate—I do not say
contesting candidates, | refer to a particular
candidate—and were offered Rs. 25,000 to
Rs. 50,000 as gratis for the vote, for crossing
the floor, for cross-voting in the Rajya
Sabha elections.

SHRI REWATI KANT SINHA (Bihar) :
Was it Mr. Subramanian) ?

SHRI S. S. MARISWAMY : You can
draw your own inference. You may wonder
how they can corrupt the Members by
offering Rs. 25,000 to Rs. 50,000 where the
money had come from. The rumour was set.
afloat that a particular Member, if he were
elected, he would be appointed on the 10th
April as the Finance Minister of this
Government. So, on that assumption.

SHRI BHUPESH GUPTA (West Bengal)
:Who is that ?

SHivl S. S. MARISWAMY all
the industrialists in Madras and especiafiy
some five industrialists against whom

SHRI BHUPESH GUPTA : What was
the assurance ?

SHRI S. S. MARISWAMY : .. the
Enforcement Directorate is conducting an
enquiry—two of them have already-been
booked—all these tycoons in the industrial
field of Madras joined together to boost up
this particular candidate who told them in so
many words that he would become the
Finance Minister of this Government on the
10th April, that he would get sworn in as a
Member on the 2nd and on the 10th April,
the Prime Minister would appoint him as the
Finance Minister. All the industrialists
joined together and wanted to support this
man and they po'ired in money. Twenty
lakhs of rupees were spent. In the name of
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[Shri S. S. Mariswamy]

God, | am telling this. If I am proved wrong, |
am prepared to be hanged in the Chandni
Chowk in Delhi. It is not because the
candidate was against me. By providential
help I have succeeded. | must be very happy.
But am | happy ? No, actually 1 am not
happy—the shock that I had is still in me
because | lost five of my good Member'-.
Those Members were spoiled; they were not
corrupt by themselves. They were taken in cars
216 miles away from Madras and were kept in
Bangalore in a big industrial tycoon's house.
They were supplied with what ? You will be
shocked to know that they were supplied with
Scotch whisky day-in and day-out and they
were supplied with some other things also
which follow wine, by these custodians of
Gandhiji's philosophy. Not only that. They
were offered jeeps, they were offered cars ;
they were given two lakhs of rupees. | lost
five of my Members. | am the General Secre-
tary of my Party, not today or yesterday, but
for the last 12 years, and | am in charge of
election for my party in Madras State. With
great feeling 1 ?m telling you that | lost five
good Members. Those Members..

AN HON. MEMBER : Who are they ?

SHRI S. S. MARISWAMY : ... .have not
seen in their life such costly things, | can teil
you, or a lump sum of Rs. 5,C00 in their life.
When Rs. 50,000 were given, those people
were taken away. If it goes on at this rate,
where are we leading to ? We expect decent
people to come and join parties and contest
elections. If things go like this, only such
corrupt people can fight elections to the
Rajya Sabha or the Lok Sabha, whatever it
is.

Another important thing—not only the in-
dustrialists of Madras were there. The
agents of Messrs. Amin Chand Pyarelal
were in Madras also—I can prove it—Me-
ssrs. Amin Chand Pyarelal against whom
there was an inquiry and there was a charge-
sheet against Mr. Subramanian! also. '

SHRI M. P. BHARGAVA (Uttar
Pradesh) : Charge-sheet against him ?

SHRI S. S. MARISWAMY : | found them
in Madras. They were visiting room after
room of the MLA's and handbills were cir-
culated that such and such a Member would
become the Finance Minister.

So, Sir, twenty lakhs of rupees were spent
for 23 votes by a particular Member. | must
say that Mr. Kamaraj, Mr. Karunanidhi
and Rajaji, the three senior politicians
of Madras, really took so rruch pain to see
that the good name of Madras was kept.
Many Members

SHRI M. P. BHARGAVA: Twenty lakhs-
did the Member concerned pay it or some
other industrialists and rich men spent it on
his behalf ?

SHRI S. S. MARISWAMY : There was a
tea party at a particular industrialist's house.

AN HON. MEMBER : Give the name.

SHRI S. S. MARISWAMY : The honour-
able candidate was there. In the preserce of
that honourable candidate, these things were
said and planned and the conspiracy was
hatched, and the money was collected and
distributed through the agents.

THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN) : Now, ccme to the Bill.

SHRI A. D. MANI (Madhya Pradesh) :
How much money was spent ?

SHRI S. S. MARISWAMY
lakhs.

It is the good fortune of India that Mr. C.
Subramaniam got defeated, | tell you " this
honestly. When he was in the Cabiret he was
instrumental for devaluation of the Rupee.
That has brought the Indian eco-"nomy to
ruin. If he had been elected, what would have
happened is something that is beyond my
comprehension. | would not be surprised if he
linked Indian rupees with Russian roubles and
he would have made India a satellite of
Soviet Rusria. And he is capable of doing it,
and he was trying to do that. And | do not
know why cur wonderful Prime Minister is
reposing confidence in him. He gave a
statement to the industrialists that the Prime
Minister was "very insistent, very particular,
that he should come to Delhi. But may | tell
the honourable Prime Minister that we know
Mr. Subramanian! so long ? He was with
Rajsji. Like Judas Iscariot, he betrayed him
overnight; he was with Mr. Kamaraj and he
betrayed him overnight. And now he wants to
get into the bard-wagon of the Prime
Minister, Mrs. Indira Gandhi. Suppose some

: Twenty
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occasion arises wherein our fate is to be
decided by one vote—take it from me—he
will betray her and she will be dropped like
a hot potato. That is his political record.
Fortunately, the people of Madras are aware
of it. Fortunately for the country the
majority of the Members did not succumb to
this temptation. In spite of these twenty
lakhs, there were good Members | must
thank now Rajajj, Mr. Kamaraj and our
beloved and dynamic Karunanidhi for
saving the honour of Madras.

So, | say that this Bill should include with-
in its scope corrupt practices in election
also.
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[+t L=t wrem Tag)
FHT STRIT ST FHTT AT Zil AT |
U |

SHRI ABID ALI (Maharashtra) . Sir, all
this is useless exercise, whether you make
the provision compulsory on the Govern-
ment or voluntary. When there is no ear-
nestness and sincerity to ensure honesty in
the country, and more so among the
administrators, then how can there be
progress ? You go to any town or village in
the country and talk to the people in the
street. They say without any reservation
that our Government is headed by a person
who is guilty of indiscipline, dishonesty
and deceit. That is known to everybody.
What was expected of this Prime Minister
? What is expected of the head of a
Government?

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN ) : We are dealing
with this Bill now.

SHRT ABID ALI : Sir, we are very much
concerned with honesty.  Enquiry is con-
cerned with those who behave dishonestly.
So | was saying that the head of the Govern-
ment and persons in high positions should be
an example to other to popularise honesty,
discipline and the atmosphere for the people
to be dutiful. As against that, what is hap-
pening in the country now ? My friend
from Tamil Nadu was describing how an
attempt was made to purchase votes by spend-
ing Rs. 20 lakhs. Then a friend asked how
Mr. Subramanian!, whom he was naming,
could not get elected, in spite of spending
Rs. 20 lakhs. Sir, people have also become
sufficiently shrewd. They pocket the money
and do what they like as per the slogan given
by the Prime Minister to do what you like,
that "conscience" is there, and "conscience"
has got the upper hand over party loyalty or
even money loyalty. Formerly five or ten
rupees were spent for purchasing votes at the
time of elections by the MLAs and MPs.
Now the MPs and MLAs are being
purchased as it happened on the occasion of
the election of the President. This is
growing.  So, what is the use of all these
measures ?  What has happend about the
Aminchand firm ? How many years things
were discussed here and the  Aminchand
firm went on getting licences, import, export,
and so on, the way they liked ?  Sir, if
anybody wants to judge honesty, there are a
good number of Chief Ministers and their
colleagues and a larger number of Cabinet

Ministers, leave aside Deputy Ministers and
Ministers of State, who are dishonest People.
Formerly also the Congress was taking money
and was collecting lakhs of rupees but never
would anybody blackmail the industrialists or
allow the Congress Members to be subdued or
sold for the sake of money. Now the things
have become reversed. Now the ministers
blackmail the capitalists and industrialists and
import and export licences are being sold. And
everybody, even the man in the street, knows
that the files of some of the Chief Ministers are
here with the Central Government and with
those files bullyism is going on and their
support is being enlisted for the existence of
this Indiraji's Government. Everybody knows
it. People know what is happening What is this
? As | was mentioning this morning, an All
India Radio Government official say that no
file would move from one table to another in
Government offices without the supply of
beautiful girls and bottles of liquor. When this
was mentioned by a Government official and
no action has been taken against him, the fact
is getting popularised that bribe means
progress. And with the help of that, this
Government also is existing. |1 do not know
what this lady wants, to what extent this
country should be ruined.

SHRI DWIJENDRALAL SEN GUPTA
(West Bengal) : Which lady you mean ?

SHRI ABID ALI : Lady is the lady, you
know—the Prime Minister. How many times
should | repeat it ? She wants this country to
go to ruins, hoping that she will exist. But
what is -the use of that existence in such a
sorrowful atmosphere where all values have
gone, where everything has been subordinated
simply to that one thing, that she should
survive ? No, she cannot survive long. Let her
know that such kind of survival has no
meaning  and it cannot be for long. How
much thete  blackmarketers, whose money
goes on such occasions as my friend from
Madras was explaining, are able to control the
reins of Government here in Delhi ? | know
my hon. friends who are sitting there. Amongst

them, there are good men. | Kknow;
acknowledge it.  There are good people also.
But their number is very small. This is very

unfortunate. What is the use of talking about
one particular industrial house ?  There is
another hause
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and my young friends there shout against
one concern although they are taking money
from the rival concern. That is what is
happening. And they feel that they are doing
a good job. One Member Yesterday was
saying, this is dishonest, that is dishonest. |
know who are dishonest. | know in whose
salary people are, whose paid by whom and
from whom. You go to the MPs quarters.
Take the numbers of the cars in which some
of them who talk loud here, move about.
Those cars belong to one industrialists group
while the other get support from rival group,
whose cars they use.

In such an atmosphere, Sir, those who have
fought for the achievement of independence
of this country feel : did we do all this for
atmosphere, for this situation ? Perhaps
something may happen, and the great lady
may feel that she should change herself. As |
suggested the other day, first she should go to
the samadhi of Mahatma Gandhi, whose
name she has been taking so often, and
whose birth centenary has been celebrated by
murdering all his principles, and make a
confession and a declaration "Henceforth,
Mahatama Gandhi, | will try to live
according to your standard" and drive away
most of those people whom she knows are
dishonest-it is not that she does not know—
and then try to enlist the support of those who
are really desirous cf the prosperity of the
nation, of the values and standards to be
revived. That way perhaps it may be possible
to revive an atmosphere of honesty, decency
and dutifulness. | have been talking to the P.
W. D. people. | have been talking to the
Ticket Inspectors. You also travel by train.
Talk to the people. Talk to the man in the
street. Leave aside the Ministers who are
dishonest. Let the honest Ministers go about
in the streets, in the train and elsewhere and
talk to the Government officials, the smaller
officials. What do they say ? They say "What
do you expect of us when the head of the
Government is like that ?" Sir this is a very
unfortunate situation. Names have been men-
tioned here. "So-and-so, you retire ; help us
to get elected; you will bi nominated. So-
and-so, you retire, we will make you
chairman of a committee. So-and-so, you
retire, we will send you to some Indian
Mission." No principles, no honesty, no
programms, no manifesto. Bribe, bribe, bribe,
everywhere. So, what is the use of

this commission ? My friends may make
amendments suggesting the provisions to be
compulsory not voluntary. What is the use
of all this ? Sir, formerly the Vicereine the
wife of the Viceroy, would take a garlar d of
pearls. That was not bribe. But when a clerk
took five rupees or when a peon took one
rupee, that was bribe. If the Viceroy's wife
took a garland cf pearls from the Maharajas,
it was not bribe. That has come again in this
country after so many years of independence.
Very recently it has started. Of course, there
were dishonest Ministers, dishonest Chief
Ministers and bad people.

3P.M.

Now, this has grown so much that it has
become a fashion. It has become the order of
the day. And that is what worries u«; and
that is what disturbs us. That is what makes
us feel that black days are ahead for the
country. Let us pray to God that He should
save the country from such an administrator.
And perhaps He may accept our prayer and
put something in the mind of the Prime
Minister to feel that she is going on the wrong
lines.

Now about telling lies in the court when
five thousand people know that a person has
done such and such a thing, r-ne thousand
people are witness to that particular act and
he goes and tells the court that he has not
done such and such a thing. And responsible
people in the Government going and telling
these things ! Winning or losing a particular
petitions is another thing. | am not
mentioning anything about that

THE LEADER OF THE HOUSE
(SHRI K. K. SHAH) : Can you discuss a
petition which is pending before the court ?

SHRI ABID ALI : I am not mentioning
about any particular petition. 1 am not
mentioning anything about the courts. | am
only saying about a particular incident*

SHRI K. K. SHAH : On the last day at
least, when we are parting ...

St AT G T, ST HTSHI
F9 8 @@ @Y @2 3591 7@l
SiE

SHRI ABID ALI : What did he say, Sir
?
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THE VICE-CHAIRMAN (SHR AKBAR
ALI KHAN) : He said since we are parting
now, let us part with grace. That is what he
says.

SHRI ABID ALI : Yes, yes. | am doing
that.

S TRATCAT : qL, A, TE X
J9 2 | v 4 afad fag o @ A
| ? Afad s g wEd FaEr
& @Y HRT T AT AT E | HAL AT TH
AIA A ATF A1 AT ATT FF FL A |

1 stifag et 2w w99 7 A0 4
a1 gafag 7@ fF aga 7 9 F fag
G4 | A A1 TEd AAT g &r S0
AT ST § | @ET |@wr T g at am
TR T AN | AT T q s
THF! HATH FEAL |

S TOAATCTRN : AT(AT AT 511 7 AT
TgAT Ay faar, i wE 2

ot wifae ast & i @A™
AT Z | TET AT FgA | AT TELE
At qET FET A1 A0 AT AT A )
g A1 ZHOM AT 2 AT W7 417 Zhe
TAIT | TTAATLOA T, ATT A1 5T Tl
TG A AT A ATz G AT ATTH
AT FIAH |

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Until yesterday he
was ere.

SHRI ABID ALLI: Sir ,on a point of order,
the honourable Minister, the great advocate
of Bombay, rose and said something. But |
was not mentioning anything about the
court. I was just generalising it. | was just
generalising a person going to a court and
making false statements on the about which
a large number of people knew that a part-
icular thing had happened. Now, what im-
pression will il have on those colleagues, on
those subordinates, of his, all that para-
phernalia of the Minister, who accompanied
him to the court ? What impression will the
fact that he is telling a lie have on them ? Sir,
with this atmosphere, you cannot think of
improving the nation, you cannot think of
achieving anything except chaos.

May | in the end request that at least this
much prayer of mine would be conveyed by
the honourable Leader of the House to the
Prime Minister that here is a humble well-
wisher of the country, a well-wisher even of
the Prime Minister ? | sincerely wish her to
flourish provided she becomes honest and
makes us feel so, and becomes instrumental
in making ©ther honest..........

SHRI DWIJENDRALAL SEN GUPTAr
Provided ? What do you mean by that 1

SHRI ABID ALI : You read between the
lines.

THE VICE-CHAIRMAN
AKBAR ALI KHAN) : Mr. Sen
please sit down. No interruption.

SHRI ABID ALI : .. in making the
people disciplined and dutiful. That wiH be
something in future for the people to
remember her; otherwise, already she has
behaved in such a way that there is nothing
but condemnation for her and that is what the
people will read in history.

(SHRI
Gupta,
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81 Commissions of Inquiry [2 APRIL 1970] (Amendment) Bill, 1969 82

3T 3 71 FEAT FL | AT AT THY 478
F1 AT FAA I HIT AT A
R T A GAT A § IAA
FHE AT A | F AAAE 6 T Aww
4 o qGAW dd-FFEIT §. I4@
AT F A= grErEe w1 e
T fFar s a@gar @ afaw v
wod 9fd 3o FW fear s owwar
2 AR TN F T FA7 47 o7 aF47
¢ afem & o ad #gar agar 7
ST FHIOA A 77 77 €, IT% BaA
T 0 S ATt |

SIAATAE HEIRA, WA TA AT &
¢ @ 3w 7 uw ot ww Al g
T AE & 929 § A gIT 3N F 9T
AW AR A S aF aX 92
C | T aE & agT 7 FEA O &1 a0
AT AT IT FEEAT F B o9 T8 @
TAT @ AT SATERIE VAT H 1S o
TE TG AT & | TET A ¥ 4§71 g
T FH0A OF &, g T e &
=T gT0 F7A A7 @ 8 i gq7 F78
SEGIIGEAT 79T 7 @17 &1 97 T
T AT F HAT F 3T Y 24947 A9
O TT AT T TANA] F A} AT
FE od FEIEFT | T FHIT o7 e
AT GHAT & T FAT S[FAIAT F7 WraT
714 F fad &1 8, 99 aF A7 IR
TR T &4 A1 SAATAT G FAA |

wafad ¥ ag Fgar Jvear § v ame
T FA 4 §9 9 WA F1 aFar 2
AV QAT T GHAT § SF AT FHEAD
T qGTT A & al a1 Iaar (e gt
& ST T AT FE AV I 1T 7 aqwan
frgam &1 ye@ & | wfaa T =T
Fag fadgy s@r =@t § fe o
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M

SHRI K. CHANDRASEKHARAN : Mr.
Vice-Chairman, Sir, hon. Members of this
House from practically all sections have
pointed a very dark picture in regard to the
state of corruption and various other types of
illegal activities that exist in the national and
political life ot this country, and also the
administration of this country Now, Sir, this
is not a phenomenon which is peculiar to this
country. Particularly in the twentieth century
and after the Second World War, we have
seen in the aftermath of the post-war years
large-scale corruption in various nation States
of the world. Particularly in the Western and
European countries this problem has been
attempted to be tackled by various legislative
and administrative measures. It will be
possible. Sir. under a dictatorship to
completely eradicate corruption. But in a
State of Democracy corruption appears to be
a part and parcel of democracy. It may be
possible to lessen the the state of affairs in
regard to corruption and illegal practices and
activities, but it will be rather very difficult to
completely eliminate and eradicate corruption
altogether unless you eradicate democracy
itself. But at the same time, Sir, it is necessary
that we should be able to see that standards of
character and morality are kept in the nation.
There has been a fall of standards of
character and morality in the nation as a
whole unfortunately, particularly in the era
after independence, and it is not very sur-
prising because it is only after ~dependence
that we have been able to take care of our-
seleves. It was therefore right that as early as
in 1952 this parent enactment in the Com-
missions of Inquiry Act (No. 60) of 1952 was
legislated upon by Parliament.

Years gone by have shown that the
Commissions of Inquiry Act has been useful
and purposeful to highlight some of the
difficulties that the nation has faced, to show
to the nation as a whole, some of the
opportunities of corruption and malpractices
that individuals and industrial houses have
unfortunately indulged in during their public
or industrial life but | do not think, Sir, that
the provisions of this amending bill are alto-
gether very constructive It is neeessary that
this amending Bill should be there. There are
procedural difficulties and these procedural
difficulties were left by Government to the
Law Commission to consider. | thought at
first that the Law Commision had just
examined what was referred to them
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(Shri K. Chmdnsekharan.] by the
Government in regard to procedural matters
and given their opinion in their Report but
(am surprised to find in the Statement of
Objects and Reasons appended to this Bill that
the Law Commission none the less had a
comprehensive  investigation into  the
provisions of the parent enactment and these
are the recommendations that the Law Com-
mission has made, [am not sure whether the
Law Commission has fulfilled and discharged
its responsibilities and duties in the way in
which this high-powered Commission should
and could. The Law Commission has gone
into certain procedural matters and suggested
certain remedies for the purpose of more
effective working of the provisions that
already exist today.

[MR. DEPUTY CHAIRMAN IN THE CHAIR] Let
us take for example the provisions of section
3 of the parent enactment. Section 3, sub-
sectien(l) of the parent enactment is rather
very vague. It states that the Government
may appoint a Commission of Inquiry if it is
necessary so to do in respect of a definite
matter of public importance. Government
should also appoint a Commission of Inquiry
if a Resolution to this effect is passed by the
Legislative Assembly or by the House of the
People. We have seen, particularly during the
last few months, that the provisions of
section 3 have been very much misused,
particularly in my State of Keraia. The
Provisions of ths Act have been used for
political purposes. Of the fourteen Ministers
in the last United Front Government in
Kerala ten were subjected to an Inquiry urder
the provisions of section 3(1), one firstly by
an executive order of Government and nine
subsequently by Resolution passed in the
Legislative Assembly. If a Resolution is
passed in the Legislative Assembly it is a
must so far as the Government is concerned;
it should appoint a Commission of Inquiry.
We have found in the case of Kerala that in
regard to the first executive order of the
Government in respect of a particular
Minister where the matter went to the High
Court, the High Court of Kerala quashed the
order under stction 3(1) of the Commissions
of Inquiiy Act on the ground that the order
has been issued by Government absolutely
mala fide. This state of affairs has got to be
remedied, particularly so because we have
got to legislate in terms

of the existing circumstances and possible
future circi instances and of the fact, the
undeniable fact, that the pattern of Govei n-
ments the various States in the country and
possibly in the Centre from 1972 onwards,
would be on the basis of United Fronts and
coalition governments. Our Constitution and
the provisions thereof and the various
legislations that we have made so far are on
the basis of the concept of a single majority
party governing this coun'ry | have no doubt
to submit before this hon. House that for
decades to come the .various States in the
country and probably the Centre also would
be in the hands of United Fronts and
coalition governments. Every coalition
government is liable to be broken down on
the basis of certain legislative lacuna in a
legislative provision which is not suited to
the circumstances and section 3(1) of this
enactment, | submit, can be used as a weapon
in the hands of a United Front Chief Minister
for the purpose of maligning his brother
Ministers.  Either article 164 of the
Constitution would have to be amended or
the provisions like this would have to be
amended. As to what should be amended-is a
matter for Parliament to ultimately decide. |
submit, Sir, that very serious objections can
be taken to the manner in which section 3(1)
is now worded because the entire thing is so
vague. It is not possible to know on what
basis a Commission of Inquiry should be
constituted. There are no objective standards
or criteria laid down in section 3(1). Even the
expression 'public interest' is not there. The
very limited wording of the sectior is only for
the purpose of seeing as to whether it is
necessary or not, as to whether it is a definite
matter of public importance or not, as to
whether a Commission is to be appointed or
not. The appointment of a Commission in
many cases wiH undoubtedly be a definite
matter of public importance and the question
of necessity is something dependant upon the
subjective  satisfaction of Government
becausethere are no objective standards or
criteria laid down in section 3(1) . | thought
that these fundamental aspects would have
been gone into by the Law Commission, the
high powered body that it has been, but | am
very sorry to state that the Law Commission
particularly during the last two years, has not
been able to discharge its duties and
responsibilities and many of the Reports of
the Law Commission that | have been
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able to read and go through are in such a scanty
nnd vague manner, in such an un-useful manner,
that the Law Commission today as it exists is not
serving the very h'gh purpose that it had served in
the v r\ ew vyears immediately after the
Constitution.

Another very important thing that we have got
to see incorporated in an Act of this nature is some
sort of follow-up fiction. When follow-up action is
mentioned it is often stated that it is already there in
many of the provisions of the various other enact-
ments, that criminal cases can be filed and that
there methods of political action can be taken, if he
is a Minister who is the subject of a Commission of
Inquiry.  Even though there are various other
provisions and there are various other modes of
political action | am of the view that a Commis-
sions of Inquiry Act, particularly to suit the
conditions in the country and to answer the
necessities of this country, should be more or
less a self-contained enactment. In a self-contained
enactment it is absolutely necessary that there
should be provision for follow-up action.

Another very important thing is what exactly
should be done when there is a pending inquiry.
The inquiry may be in respect of many matters, in
respect of various lypes of persons who are
connected with public affairs but the fact that there
is nothing in the provisions of this enactment or in
any aother enactment or in the Constitution or by
way of norms set up by State Governments and the
Central Government as to what exactly should be
done during a pending inquiry has created
difficulties in the past. | can state various instances
but | would state only one instance of a former
Union Finance Minister who was subjected to an
inquiry under the Commissions of Inquiry Act in
regard to the matters he had dealt with and after the
Report was obtained on the basis of certain
observations contained in the Report of the Inquiry
Commission the Union Finance Minister at that
time had to resign but he continued in office during
the Inquiry. Many other Ministers in various other
States have continued in effice during inquiry under
the Commissions of Inquiry Act. 1 do not know
whether provisions in this regard could be
statutorily made, but certainly in the interests of the
sound working of the
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Commissions of Inquiry Act and tha moral
purpose which it should answer, it is necessary
that the Central Government should take up this
matter with the State Governments and formulate
agreed points as to what should be done in regard
to various types of public men, be they Ministers,
be they heads of political parties or be they other
types of public men.whether it would not be
better if they withdrew from the post during the
pendency of any enquiry under the Commissions
of Inquiry Act.

I do not propose to make further points at this
stage. | would only state, not as a criticism, but
only as a matter of fact that this Bill, a copy of
which has been given to us, is supplemented with
a sheet of amendments which are ten in number. |
do not think that these amendments are in any way
justifiable, because they are amendments for the
purpose of printing mistakes. It is very difficult to
incorporate all these printing mistakes into the
draft Bill before us and would particularly appeal
to those who are in charge of printing that this sort
of large number of priniting mistakes should be
avoided in Bills which are supplied to Members of
{his House and the other House.

Many points that | have raised are those which
are not exactly covered by the amending Bill, but
are matters which ought to be investigated in
regard to the provisions of the parent Act and |
would, therefore, suggest to the Joint Select
Committee that they should not only go into the
draft Bill but also into ihe provisions of the parent
enactment itself and find out what exactly are
amendments of a fundamental nature that are
neeessary for the better implementation cf this
useful enactment. Thank you.

SHRI CHITTA BASU (West Bengal) : Mr.
Deputy Chairman, Sir, now we are discussing the
Commissions of Inquiry (Amendment) BIll,
which is to be further discussed in a Joint Select
Committee. We naturally in this House are
discussing it with the object that the suggestions
of proposals which are being made uow will be
given careful consideration by the Joint Select
Committee and they will produce a report
incorporating those suggestions.

As regards the basic principle underlying the
Bill I think there are no two opinions, but the very
object with which this kind of
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commissions have been set up in the past or
may be set up in future, | think, cannot be
fully served if they are to function under the
provisions of this Act. Sir, you know today
several commissions have been set up under
this Act on the charges being discussed by
Parliament or by the State Legislatures
against some people or against some officials
or against some industrial houses. The
charges relate to misuse of power or abuse of
power or on an allegation of abuse of power
by public men. In this respect it has to be
borne in mind that no such abuse of power or
misuse of power can be done by any person
in public life or anybody in the industrial
realm, unless the Government of the day are
also willing partners. Jn the case of men in
public life, there have been commissions, as
has been referred to by the previous speaker
like the Iyer Commission or the Mudholkar
Commission. Those commissions were set up
to go into allegations against persons in
public life. They were running the
Government and lhey wes holding high
offices in the administration of the State.
Similarly, Commissions have been set up
against certain industrial houses, but all those
allegations of misuse of power or abuse of
power are in relation to certain administrative
lapses and irregularities of the Government
and the Government cannot remain outside
the scope of ihe Commission. A basic lacuna
in the A.ct is this. If a commission has to be
set up under the provisions of this Act, a
Resolution either of Parliament or of a S:ate
Legislature is necessary. Naturally unless
Parliament is seized or unless the State
Legislature is seized of such allegations, no
action is likely to be taken under the
provisions of the Act. Even after such a
cumbersome process or completing the pro-
cedure as laid down—which means that a
resolution has to be passed by the Legislature
of a State or by Parliament for the setting up
of a commission—in the matter of framing
the terms of reference of the commission.it is
ultimately the Government which s
empowered, which is authorised to do it. As |
said earlier, it is not possible for this kind of
abuse or misuse of power unless the
Government is willy-nilly connected with it.
They also come in that sphere or orbit. That
being the case, the Government becomes an
intervening factor in the matter of framing the
terms of reference.

In this connection | wani so 'raw your
attention to the recent Commission set up
against the Birla houses. In the course of the
discussion, it was pointed out by many
Members that it was apprehended that the
terms of reference would be so framed that
they would be watered down and much
diluted. And that has come true. Even in the
framing of the terms of reference of the
Commission of Inquiry, which is going into
the allegations against the Birla houses, to
my mind, to a very large extent they have
been diluted and watered down. All the
allegations which have been brought before
this House <:xe not likely fo be covered to the
fullest extent and in all their ramifications by
this Inquiry Commission. What | want to
drive at is this. It is ultimately the
Government, which is also a party to the
misuse or abuse of power by men in public
life, which decidesit.It is the Government
which ultimately decides in the framing of
the terms of reference.

Again, if the commission completes its
work and makes certain recommendations
that certain measures are to be taken, they
cannot suo molu take action. It is again the
Government which wiH decide whether
prosecution has to be launched against those
persons against whom the commission was
set up. Then, again, the Government
becomes the ultimate authority in the matter
of deciding whether they would launch
prosecutions or not. Here, Sir, the accused
himself becomes the prosecutor. The
accused himself becomes the judge.
Therefore, if we really want that abuse of
power or misuse of power should not be
allowed to continue, this should be stopped
and the kind of commission, as contemplated
under the Act, is not going to fully serve the
purpose. It can under the provisions serve
the purpose partially if the Commission is
empowered to go to the ccun suo matu
without referring the matter to the
Government of the day as to why this
particular accused person or particular
persons against whom there are prima facie
cases, which have been found out by ths
Commission, cannot be prosecuted directly
by the Commission. Therefore, Sir, If the
underlying principle behind this Bill is to
check corruption on the part of persons who
are in h'gb office, who are in public life, |
think there should be fundamental changes
in the drafting of the Bill itself.
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The hon. Minister has been pleased to
remark that the Law Commission went into
the matter and they recommended certain
proposals and those proposals have been
incorporated in the body of the Bill. 1 do not
deny that the Law Commission did go into
the matter and they made certain proposals,
but those proposals are more or less of a
technical nature or of a legal nature and the
political ramification of the whole question
of corruption has not been gone into; and
unless this is gone into in all its aspects, in
all its implications, the basic objective for
which this kind of Commissions is set up is
not going to be fulfilled even to a small
extent. Therefore, Sir, when this Bill is
considered by the Joint Select Committee, |
think this proposal of mine to empower the
Commission itself to launch prosecution,
once some prima facie case is proved, should
be given consideration so that the objective
of the measure can be partially met.

Again, it was referred earlier that the Birla
houses have already shifted or removed very
important documents from their offices in
Calcutta. It was quite a known fact, because
when the particular proposal of setting up a
Commission against the Industrial House
was discussed, some of the hon. Members
expressed the apprehension that attempts
were on to remove or to destroy certain very
valid and certain very important documents.
It is a matter of regret that the Government,
while setting up such a Commission, did not
take sufficient precautionary measures to
prevent the Birlas from removing all these
important documents. But it has come true
because of the lack of vigilance on the part
of the Government, and from this am | to
conclude that they are not even today very
serious about the Commission's work ? In
this respect the Government owes an
explanation to the House as to why and
under what circumstances Birlas were
enabled to remove these very important
documents which are very necessary in the
matter of conducting the enquiry into the
allegations which were raised on the floor of
the House. Therefore, | think even at this late
stage Government, while they will be
replying, should also explain and make a
statement showing under what circumstances
and under what conditions the Birla house
could remove those important documents,
and whether the Government can give an
assurance to the
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House that the Birlas would not be allowed
to remove their head office from Calcutta
because that results in the deterioration of
the employment potential of the State, that
even creates tension in the industrial life,
and that is not desirable at this stage; and
Government are bound to give that reply
because West Bengal is now under their
rule, under President's rule.

MR. DEPUTY CHAIRMAN : The
Minister.

SHRI T. N. SINGH (Uttar Pradesh) : |
want to say something.

MR. DEPUTY CHAIRMAN : We
have exceeded the time already.

SHRI T. N. SINGH : | do not think we
should be very restrictive inregard to
Bills.

MR. DEPUTY CHAIRMAN : Only half
an hour was allotted to this Bill and we have
taken nearly three hours. You speak.

SHRIT. N. SINGH: Mr. Deputy Chair-
man, | have been a member of more than
one Commission of Inquiry and from ex-
perience | can say that some of the provisions
that are being made in this amending Bill
are quite justified. For instance, working as
a member of the Press Commission | found
that the Commission could not summon a
witness except within a certain radius as
provided under the Civil Procedure Code.
That was a serious lacuna in the Act. This
was discovered in 1953 and it is 1970 today.
After 17 years when some Law Commission
has reported, we are going to make this
amendment and in the meantime the purpose
of the Commissions of Inquiry Act has been
defeated time and again.

Mr. Chitta Basu was quite right when he
was saying that you make investioy.fon, time
is taken, files disappear, witnesses disappear,
and you are not able to reach any
conclusions in time. Therefore, even today |
am doubtful whether the provisions are
strong enough or stringent enough to ensure
the presence of a witness or the production
of papers, files, etc., as required. | feel that
the wording of the clause needs further
strengthening. There are lacunae and they
will be taken advantage of by industrialists
who have got great resources in regard to
legal advice, etc.
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The second point that | want to say is that |
entirely disagree with Mr. Chitta Basu when
he «ay? that the Commission should also
punish people against whom they have
enquired. It is entirely wrong in principle. It is
absurd that those who make an enquiry should
themselves be also the judges in regard to the
same matter. That should not be done. Their
job is that of an investigator. Having done that
job, they should leavs it to others to come to a
judgment in regard to punishment on the re-
cords available. When a recommendation has
been made by such a Commission after
investigation, who should be the judge? Is the
department of Government capable f a
judgment when it may itself be involved? How
are you going to give protection against
irrational judgment by Government ? That is
the point which must be considered. | have
found that whensver a Commission reports,
departmental officers sit in judgment on its
report, and they take a long time to come to
conclusions. 1 think it is clear that whatever
provisions we may make, the responsibility
will remain with the Government. That we
cannot escape. The Government will have to
take the responsibility to implement the
recommendations of the Commission. The
difficulty js that in implementing that the
administrative ~ machinery of today is very,
very inefficient, and 1 am really worried about
it. We have been passing laws, but how are |
hey going to have any effect if the machinery is
quite weak? As a member of the Administrative
Reforms Commission | have been going from
department to department and 1 can say with
some authority that there has never been such
loosening of our administration as it is today.
We are in a very bad state of affairs. Orders are
issued and they take months to implement.
They lie in the archives of the Government
departments. So something has to be done
to see that implementation is speeded up,
and recommendations made in that regard
should not be left to the judgment of the
department itself which is interested in
delaying. My complaint as a member of the
Administrative Reforms Commission is that
when we make recommendations for gingering
up these departments, they sit in judgment
over those recommendations. Who are they to
sit in judgment? We have found fault with the
administration, and .those departments cannot
sit in judgment

over the findings made by an independent
Commission, a high-powered
Commission like ourselves. Therefore,
Government, 1 think, should see to this.
The Home Ministry is the last Ministry to
do it. They are very much interested in the
status quo. They are the administrative
Ministry. They want that the status quo
should continue. That is the general
tendency. How are we going to solve this
problem ? | am afraid the amending Bill
does not solve that problem. We shall
have to find some agency other than the
interested departments to sit in judgment
over the report of a Commission of
Inquiry. Yet it wiH be a part of the
Government. It cannot be a judicial body
as contemplated by Mr. Chitta Basu. On
that | am very clear.

The third and the last point that | would
like to stress at this stage is that we should
not try to confuse this Bill, as the speaker
before me on the other side seemed to, with
the Commissions of Inquiry into the conduct
of Ministers. For that we will have a special
law like the Lokpal and Lokayuktas Bill and
they will be taken care of under that. ' No
Commission of Inquiry can do that job. It
was wrong that in Kerala they did it when
they have got a law and they have already
appointed a Vigilance Commission, a kind of
Ombudsman, to look into the conduct of
officials, whether they are Ministers or
others. That kind of specialised job should
not be left to an ordinary Commission of
Inquiry. It is the job of a permanent
organisation to look into corruption or
ensure honesty, at higher places. That js a
specialised job. It cannot be entrusted to any
Commission of Inquiry. Therefore, an earlier
speaker who said this was not relevant to the
Biil under consideration.

With these words,
vations.

I close my obser-

sl ggerarafa o TTEWTQE S, G
AT AT FTAAT =T 2 7

il TAATCAC : TZAT Hoal a1 =TT
nar 7 73 2

T FaEATala ; ST 9T F IgwEr
71 g & | o 1z | fran & s free
AT 7T & A 5 faae fran @
a |
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il TRATCA : gAA S fer g 3
T AT FGT |
SHRI NIREN GHOSH (West Bengal) :

Usually, after Mr. Rajnarain speaks, | wiH
speak.

{1 TRATTR : A1, =7 &0 To
fag 91 9| Iead & § Tl qE-
qtEi # st qrEer fawmn =g
£ | Sia T AT Fow w1 T 92 FE AL,
9g TAT T § wghd & 5 5 9w
F T AT AT F srAveave fadas
I @ arar 7d £ 7 I Y 97
g sife gt fa i T AR A
919 3 g, 991 qaT 4, TF A AfAT A
wgr 1 T g guftare @t # faaw
Y FALT FIGA AT 9T TIHT GG
Tt geftafa F, T SasiET I8d
araTleaa Z1Er T aFarg | ar o,
# arT® gra g wgar g g oag
fatas GTH a9E i A FL 9, |l
I FT GG T g, AT Fo Fo WG
ST FO FIE GaT F

off ITEwmeE : 97 qAMA dT AT
®EN

off THAW : GgAWA w6 g
AWiaF & | T IE) G ¢ T A0
o o A WA Sy

& AT T UF-3T SAFNTE & @
g 1 50 Fo Fo wg ¥ favw w9 & frdew
FE, qg AT GG | A, FA FGH
Hel Sff 7 UF Iraq & 9T, 99 AT
w FIE & HI6 5 A, IHH TG-
of &, swaeafs 4, sw 91 &
quAT F1EaT § o fF o7 gf FE
% et  faeg g arfaat afaa
21, 99 T9Y WA Hell F1 AT H 40
WS KT AT gl aF Irad £ 1 G A
FATTTEL T TT AR AAH .. .
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*il Fo &o Mg : UF fawz 9F T w7
glagfafr o @t g a9 A1 T
a1 #1E & TE R

ofl TRATTAY : 1w | | ST AT
f& o 1 d T 7gr TaE aw@a
f& «tw few feamgen agg =
aifaET #1 3@ TE @ §, 9 fasgw
AT, AL AT ZEHT A/ TATT § | T
AT AT § | A GG &1 37 gAT| UG
A1 T WA BTG FE & A A
F1 AT AZT  ATGq 4T W AT
IFM qE S, & drw afeea #71
TET ST A1(24 AT | A Ta TS Sger
99 TE §; TAE TEA €9 T GHC A
ZEdl ® ST B TE qATT G ST
AT S W oAgE 9 ) ag frafa g oo
qge 9t 1
SHRI T. N. SINGH : You are right. |
think the members of the Union Public-

Service Commission and Judges are not
usually taking part in such things.

Al e o faega o) o
sfaew oy o7 ) G wEr oo S
F1 &TAT | AT €7 AL 4 ) /UL q4T
weT 1 osw & wgwfa, Svagfa,
FHT A A% I T @ { G
TAT § | & A K, A i e
# ar agr w4, afET oy T & guw
i sfafmn &6 & sem adfad
T FIT FIA &1 TH a<g  Fiiow 7
T |1 UF TE AT T s
a, I FIE TR A . L.

SHRI AKBAR ALI KHAN (Andhra
Pradesh) : 11" he is invited to dinner or

lunch, is he corrupt and is he not fit to .be a
Judge?

Sl TwATTEW 0, 9fE e
e s/ pa< o1l |iE" T w4 91 97
73 ¢ wafau & afz s@ 7 € &1 A
TG 3F | § FTHIL AAT WZT @I
Farr = § & gz ofeuwrsed
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79 ®a¥ 71 5 s 4w F-ar
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& ford e & [T § © (e,
qrEAT, HATE U5 HIAA AiAT L ZERI

27 2 & gmro AW w1 w7 @
71 wenfa ¥ o S s afwee
o 39 & A7 T o, o gfn
T FSEA { IAFN A FAT
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S TSRO < F Fie A F qeAe
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AT feram ST |
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v, A A ATEET FHT M T
o W § | F Feen =g g fF o f
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FI qUET 7 T T4, Ty wE F w9

T, 39 fa & 39+ iAo #Y e@fa
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* ITANTGTR AT TR FH 9T
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A TEATCAN ¢ A, A
T AT § AT IAGT IAL AT
FATET %4 2 | T TR &9 w6
FT WA= £ | ¥ 48 g wagan g 5
AT TH AW [ G FEAEAN F T
AT W OWAT AT FT TH T

FHIO 032 FT ATH o AT AT |

T TE FEAT ATAT § % T s
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AR, 7 AT9F AT -7 TN
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& faer #1 @ &7 TET qGT £ | HTC
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[=ft LTI |
W 9T AT A Hl TELA 2 AL
=71 9% FEL AL AMAG a1 FH AL
T |

MR. DEPUTY CHAIRMAN :
Babu. Two or there minutes only.

SHRI NIREN GHOSH : The first point
that 1 would like to make is about the in-
clusion of some such clause as the contempt
of court clause in the Commission of Inqui-
ry (Amendment) Bill. It is sought that the
Commission enjoy that privilege. | think a
Commission of Inquiry should not enjoy
tliat privilege because very often from
experience we know that the court utilises
this provision in order to direct the whole
mechinery in its particular way to serve
many a time the interests of particular
parties that are appearing before the court.

SHRI AKBAR ALI KHAN : Then do
not have a Commission. If a Commission
is there, give them some respect.

SHRI NIREN GHOSH : Respect we
gi\e. but why add that clause. Suppose the
Commission is not conducting well and
somebody criticises the Commission, he
will be hauled up before the Commission.
Tierefore, it should not be there.

In this Commission the Judges are there.
We have known what has happened in the
Pyare Lal case. The A. K. Sarkar Committee
has already been appointed in the case of
Birlas. | wonder whether anything will come
out of it; | have grave doubts somehow or the
other. The Public Accounts Committee and
the whole Parliament discussed the matter but
how Mr. Bhoothalingam got scot-free is very
difficult for me to understand. Mr. Chandra
Shekhar and Mr. Dharia are not here. | am
very glad that after such a long tirr.e they
have at least come round to my point on one
thing. From the very beginning in this House |
have been pressing for the setting up of a
permanent Commission of Inquiry which can
be seized of any and every scandal. The fear
of exposure itself of the scandal will thereby
curb these monopolists to some extent. | am
afraid under this system, under this
Constitution, under this Government no
Commission of Inquiry or anything will over
be able to bring all the monopolists to book.
It has never happened anywhere in the
capitalist world |

Niren

and it will not happen here. Some time they
may be hurt here or scratched there in a
particular way. That is all. But if a standing
Commission which could be seized of any
matter, which would conduct examination:
in public and not in camera, is there, the
scandals will be exposed and this in itself
will be a restraint over the corrupt mono-
polists. That is the only benefit that we
would be deriving out of a permanent
Commission.

My third point is the plea about the Press
Council Act. The Press Council Act is no
guarantee against the monopoly Press which
has become a menace to this country. That
is what | say. Sir, | have doubts whether the
circulation figures given out by the big
monopoly Press are at all correct. They are
incorrect. Black market is indulged in the
newsprint given to them. Cornering of
advertisements, corruption in appointments
in the press offices and many other things
take place. For example, the circulation is
only 30,000 while the circulation figures
given are 40,000. So how do you check it?

So, | say that the Press also should be
brought under this category, particularly the
big sections of the monopoly Press.
Otherwise, it will be very difficult. The set-
ting up of a sort of newspaper corporation, as
Mr. 1. K. Gujral is thinking of to curb the
monopoly Press, is moonshine, pure and
simple. It may serve some other purpose, not
this. There are many skeletons in the
cupboard. If necessary, in future we wiH
bring the skeletons from the cupboard one by
one. The monopoly Press has been deli-
berately carrying on an unfounded, ground-
less, hate campaign against the democratic
parties. They are doing it deliberately,
without any basis whatsoever. | am making
this charge with full responsibility. So the
Press also should come under the purview of
any such standing commission of inquiry, in
order to put some pressure, at least to put
some fear into their hearts. There is no
freedom of the Press as long as the Press
remains in their hands. Every day they give
some distorted version of the events occurring
in the countiy. There is no objectivity.
Deliberately they do it, as a matter of policy.
So, the Press Council is no guarantee against
such things. Therefore, | feel that the Press
also should come under this and all the
scandals of the monopoly Press should be
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unearthed. Otherwise we cannot deal with
them. They are the sharks which are out to
devour democracy in India and that is very
near. So | warn the country as well as this
Government.

SHRI BHUPESH GUPTA : Sir, only five
minutes. You have given five minutes to
each Member.

The first point that | should like to make is
that ihe Government should ensure that the
papers which the Birlas have removed from
their headquarters in Calcutta are brought
back to the same place and are under ihe
vigilance of the Government. This is very
important. | think the Government has ample
powers to do so. If the Government thinks it
does not have the power, let the Government
come with a small Bill to acquire power in
order to recover these documents. This is
absolutely essential. | say this could not have
taken place without the knowledge of the
Central authorities. Therefore, it is the duty of
the Central Government to recover those
papers and keep them under surveillance of
the Government, and ensure that they are
placed before the inquiry commission. | hope
the Birla Inquiry Commission will summon
some of the Birlas, those who had actually
been in charge of the offices, to declare on
oath— | repeat, declare on oath—before the
Commission as to which papers and what
type of papers they had been removing from
the head offices and other offices, within some
specified time which the Commission may be
pleased to mention. This also is very
essential. Let the Birlas come and declare on
oath than they had not done so, if they had not
done it. If they commit any perjury they wiH
be liable for necessary legal action. I shou'd
also suggest that certain steps should
immediately be taken in order to ensure that
papers are not removed or manipulated with a
view to frustrating an inquiry. | do not know
why the houses of the Birlas were not
searched. They live in Calcutta, Bombay,
Delhi and other places, and we have no
knowledge that their houses have been
simultaneously searched in all these places.
Do | understand that the Birlas enjoy certain
special immunities which are available to the
diplomats of foreign missions in the country?
If that is not so, the Government should
explain why their houses have not been
searched. That is one po int

The second point is my friend, Mr.
Rajnarain, has said many things, good things.
| agree any allegation should be gone into.
But | think that when we are discussing this
question, we should not forget Mr. C. B.
Gupta also. Some years ago, this gentleman,
Mr. C. B. Gupta, had a purse presented to him
of the order of Rs. 65 lakhs on his 65th
birthday. Even in Jawaharlal Nehru's
lifetime—and surely he was greater than Mr.
C. B. Gupta and lived 72 years—nobody had
ever presented a purse of even Rs. 70,000 on
his 70th birthday. Even Mahatma Gandhi did
not receive such a birthday presentation. It
was well-known in this House and elsewhere
that the money came from Kanpur and other
industrialists. But up to now the Government
has not held an investigation. | would appeal
to Mr. Charan Singh and others here
especially Mr. Charan Singh, to institute a
commission  of  inquiry under the
Commissions of Inquiry Act into the
allegations against Mr. C. B. Gupta of
monumental corruption, especially with
regard to the purse of Rs. 65 lakhs, the origin
of this purse, the contributors of this purse
and how the money was spent—this is very
essential—along with other allegations that
may be made.

I should also like another thing to be gone
into by the Government. You know Sir, the
Government is negotiating certain deals to
buy Boeing planes. There was a competition
between the Boeing and the Douglas planes.
I have nothing to say with regard to one or
the other. But I should like to know whether
the deal has been transacted on the merit of
the planes. | do not know why they did not
buy the Soviet planes; | am not going into
that at this moment. But even those who are
friends of America should know that there
was a competition between the Douglas
Company—DC plane or whatever it is
called; the idea has now been given up—and
the Boeing Company. | am not an expert.
But it has been brought to my notice by
people that the matter has not been decided
on the merits of the planes. Because of
certain allegations and charges made against
the agent of the Douglas Company here, the
Douglas Company was struck off the list and
their case was not considered. | do not know
whether it is true or not. First of all, it was a
competition between the two American
companies and both of them were trying to
corrupt and influence
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[Shri Bhupssh Gupta]
people.

But what has shocked me is that the local
agents of the Boeing Company are closely
connected with the son of Mr. Morarji Desal,
Mr. Kantilal Desai. And everybody knows
that under-the-table transactions take place.
It is also within my knowledge that in 1956
or so, Mr. Morarji Desai when he was in the
United States of America, visited the Boeing
concern and some sort of an understanding
was arrived at, according to the report—the
commission can find—in favour of the
Boeing agents in this country. Now these are
the allegations and charges brought to our
notice. Mr. Deputy Chairman, you may ask
me why | say such things. It is my duty to
bring it to the notice of the House. |
understand that the Boeing deal will fetch
about Rs. 1 crore to those people indirectly
or directly. Well, it may be that some
amount may be given and certainly one of
the beneficiaries will be the son of Mr.
Morarji Dzsai, Mr. Kantilal Desai. Now |
demand an inquiry into this matter as to how
the competitive claims between the two
aeroplane concerns were settled, whether any
expert committee was appointed to judge ths
quality of the two planes from the point of
view of Indian requirements and then it was
decided, or whether advantage was taken of
certain corruption charges against the
Douglas Company agent here in order to see
that no other claim except Boeing's was
accepted. And that is how the matter was
settled. There is some mystery over it. This
is a serious matter.

MR. DEPUTY CHAIRMAN
should finish now.

SHRI BHUPESH GUPTA : Yes, | am
finishing. So, | bring this to your notice. |
understand that an IAC officer went to the
United States for negotiating and finalising
the deal...

SHRI P. C. MITRA (Bihar) : But you
yourself were against that company.

SHRI BHUPESH GUPTA : Yes, 1am
against that even now. | am against both.
The whole thing should be reopened. | am
against both and my suggestion was that the
Soviet planes should be bought as they are
better planes. But you did not accept it.
There had been some charges on those
people who had been indulging in

You

corruption on behalf of the Douglas Company
and they should be given condjgn punishment,
severe punishment. But at the same time
simply making corruption charges against the
Douglas Company dees not settle the question
of the quality of the DCs just as a corruption
charge against some officers of a particular
Indian factory say, the Hindustan Machine
Tools would not settle the question of the
quality of the HMT watches. These are things
to be separated. No moderation should be
shown whatsoever to the Douglas Company
people. They should be penalised and punish*
their case should be pursued. And | am glad
that their case is being pursued. This is j one
thing. But this should not be allowed i to be
taken advantage of by another company in
order to pass on money to certain Indians,
agents or otherise, directly or indirectly or
you should not favour some of them or
impose on our country certain more expensive
planes, and so on. It should be gone into. |
say, therefore, that the entire matter should be
reopened. | would appeal to the Government,
to the Minister of Civil Aviation in particular,
not to finalise the deal, but to go, de novo, into
the question and find out who the agents are,
whether there had been any contact between
Mr. Morarji Desai's son and the local agents
of the Boeing Company, whether Mr. Morarji
Desai visited the Company's office during his
visit to the United States of America and gave
certain assurances in favour of the purchase
of the Boeing planes, whether the Government
is in the know of certain allegations that it is
feared that this deal has been conducted with
a view to passing on some money to the
wonderful son of Mr. Morarji Desai, Mr.
Kantilal Desai. These should be gone into ...

MR. DEPUTY CHAIRMAN :
finish now.

Please

SHRI BHUPESH GUPTA : Before 1 sit
down, Mr. Deputy Chairman, | should say
that you have been good enough to give me a
few minutes. These are the matters which
should be gone into and that is why a
permanent committee is needed. If | had a
permanent commission of inquiry, then, |
would have immeditely gone to it and placed
this matter before it and brought it to its
notice. Vigilance Commission is no substitute
for it. Monopolists are the biggest corruptors
in public life. Monopolists are
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the fountain source of corruption. Therefore,
the time has come for the Government and
others to consider how to improve this Bill,
strengthen it, with a view to dealing with the
kind of situation that is arising from time to
time. Corruption must be struck hard.
Malpractices must be struck hard. The
sources of malpractices and corruption are
the monopoly capital, their contact with the
administration, with the ICS officers like
Mr. Bhide who sells himself, to the eternal
shame of our country, in high offices to the
monopoly capital. That officer is a
scoundrel, 1 say. That officer had the guts,
the cheek, in almost a public meeting, to
denigrate the public sector enterprises in our
country while he himself was still the
Chairman of the LIC. Such officers, such
swindlers, in the category of the ICS, are still
in the administration . . .

MR. DEPUTY CHAIRMAN : Mr.
Bhupesh Gupta, you must finish now at
least.

SHRI BHUPESH GUPTA : | demand,
Mr. Deputy Chairman, that this ICS gang
should be hounded out of our public ad-
ministration. The ICS gang as a tribe, as a
section, is open to the charge of corruption,
malpractices, double book-keeping,
fraudulent dealings, swindling in the ad-
ministration. And that is why | demand that
so long as even one of them remains in key,
high position, we can have no faith that any
commission will be in a position to do any
justice to the country. The ICS officers are
saboteurs. They pass on information—
everybody knows—to the big money; some
cf them are in direct league with the Birlas,
the Tatas and other big monopolists of the
country. The moment they retire, the
moment the ICS officers retire, they are
taken care of by these monopolists. Even
some of them after their retirement still write
on their name-plates, "So and so, I.C.S.".
These are a degenerated bloc. | say from the
democratic point of view these are a
degenerated bloc. They should be hounded
out of service in the interests cf public
administration. Trey are the men of Biju
Patnaik. They are the men of the Tatas. They
are the men of the Birlas. They are the men of
the Thapurias. They are the men of the
Chettiars. And so long as these people are in
the administration, you cannot do anything.
Thank you very much.
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SHRI RAIJNARAIN : Are they not the
men of Indira Gandhi?

SHRI BHUPESH GUPTA : Well, they
are appointed by Indira Gandhi. Criticise
Indira Gandhi for that. I am joining you. |
criticise the Prime Minister . . .

MR. DEPUTY CHAIRMAN : No more
please. (Interruptions) Order please.

SHRI BHUPESH GUPTA : But the
difficulty with my friend, Mr. Rajnarain, is
that he strikes only at one target and that is
a feminine target. But my target is different.

MR. DEPUTY CHAIRMAN : Order.
order please.

W} TIRATC@W ; F qF T F9AT 2,
WY AT 7§ 97 FET gE E | AT
I A1F a7 2| T T WAT )

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRIK.
S. RAMASWAMY) : Mr. Deputy
Chairman, we had an interesting discussion
on this amending Bill, and almost all
Members agreed on the importance and the
necessity of such a measure. The only thing
is that some Members said that this should
have been done earlier and some Members
wanted to enlarge the scope of this Bill.
During the discussion some Members made
allegations against Ministers, officers and
others. Many Members wanted a permanent
commission to be set up. Setting up of a
permanent commission is not the scope of
this Bill and for that a separate Bill has to be
brought. The Lokpal and Lokayuktas whom
we are going to appoint now will be a sort of
permanent  commission  where  these
allegations can be taken to. As | said in the
beginning, after carefully considering the
working of the 1952 Act we found certain
defects and deficiencies, especially, the Press
Commission  complained  of  certain
deficiencies. So, the matter was referred to
the Law Commission and the Law
Commission made this comprehensive
suggestion for improving the procedure and
various other things. We have adopted
certain of the suggestions made by the Law
Commission which are quite necessary for
improving the working of the commission.
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[Shri K. S. Ramaswamy! With regard to
summoning of witnesses, taking of evidence
and investigating of cases and for the speedy
disposal of the work, we have made some
improvements. Honourable Members have
made certain suggestions which | hope the
Joint Committee will take into consideration
and incorporate whichever they agree to.

The honourable Shri Suraj Prasad said
that imprisonment of two years mentioned
in clause 10(a) is severe. He said that even
in the Contempt of Courts Bill the punish-
ment provided is only six months and so it
should be reduced here also.

The hon. Member, Mr. Chandrasekharan,
said that this Commission of Inquiry is used
for political purposes and so he quoted certain
instances in Kerala and wanted section 3 of
the Commissions of Inquiry Act to be
amended.

SHRI RAINARALN : The Bills is going
to the Select Committee.

SHRI K. S. RAMASWAMY : Yes, yes. It
is not the intention to use the Act for
political purposes.

SHRI RAINARAIN: That will do.
SA1EE A9HZ FHET W AT A
ST 2, TIE A9 TAHA Ia97 AWG qE
T IEE!

SHRI K. S. RAMASWAMY : Yes. What
all has been suggested, the Select Committee
will  take into  consideration.  This
Commission is only a fact-finding body, and
it cannot be made into a judicial one to
decide on cases. The hon. Member, Mr.
Chitta Basu, wanted this Commission to
launch prosecutions il" prima facie cases are
made. It cannot be done by such Com-
missions. This Commission is only a fact-
finding body, and follow-up action has to be
taken by somebody else. The hon. Member,
Mr. Bhupesh Gupta, and some others
mentioned that Birla company is removing
some of the files so that they will not be
made available to the Commission. At
present 1 can only say that we will look into
this matter. Sir, whatever other suggestions
have been made by the Members will be
looked into by the Select Commitee.

Wl TIAATLIAD : T219 AT EZHTAT
1€ s &Y wdl far 1 699 wEed
AAT HEHZ T2 T ATE H w2 AT |

SHRI K. S. RAMASWAMY : 1 deny all
the allegations made against Ministers and
Secretaries and other officers.

SHRI BHUPESH GUPTA: | also
mentioned about Mr. C. B. Gupta.

#{t TRAAGR ¢ TAGEA AT AL
FT HIHAT TfEa, #lo Zﬁ.‘:ﬂmzm’
AT A1 Tfmw, sfEer @ Avaen
Tfad, o St #1 A7 T, 77 9w )

«ft ggeanafa . TETIE ST O
"Jijaq‘ |

Sl WAW A ¢ TAAIAT T
Tfa, waT A 7@ |

sfl TIRATTIQO: FATH HAT 1 F] &A1
Ffzd | zwa w21 7 wmwm Jer
HEHZE AR 1 dlaHEA | W G
Jifgd | TR 25 A FT AHA A0
Frwrea T ®1 | A1 I9F 99 FHIA FEl
qJ s |

sft gaawafa: % 2, 9 2 am
afs

s TIEATUAY:  THET aqE Al
fammea

SHRI K. S. RAMASWAMY : All this
can be looked into in the Select Committee
as this Bill is going to a Select Comn

MR. DEPUTY CHAIRMAN : The
question is :—

"That this House concurs in tlie re-
commendation of the Lok Sabha that the
Rajya Sabha do join in the Joint
Committee of the Houses on the Bill to
amend the Commissions of Inquiry Act,
1952, made in the motion adopted by the
Lok Sabha at its sitting held on the 24th
December, 1969, and resolves that the
following Members of the Rajya Sabha be

nominated to serve on the said Joint
Committee, namely :—

1. Shri Phool Singh

Shri Gulam Nabi Untoo
Shri N. P. Chaudhri
Shri T. G. Deshmukh
Shri Kota Punnaiah.
Shri Sheel Bhadra Yajee

o Ok WD
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7. Shri M. L. Kollur
8. Kumari Shanta Vasisht
9. Shri B. T. Kemparaj

10.  Shri ChandramouliJagarlaraudi
11.  Shri Rudra Narain Jha

12.  Shri K. P. Subramania Menon
13.  Shri Balachandra Menon

14. ShriJ. S. Tilak and

15.  Shri Pranab Kumar Mukerjee.

That this House recommends to the Lok
Sabha that the Joint Committee be instruc-
ted to report in the first week of the Mon-
soon Session, 1970."

The motion was adapted.

MR. DEPUTY CHAIRMAN : We now
go to the next item.

"/IE-DISCONNECTION OF
TELEPHONES OF RETIRING
MEMBERS

SHRI LOKANATH MISRA (Orissa) :
Before you take up the next Bill, Sir, | have
a submission to make. I have been informed
that even before the Members in this House
have ceased to be Members which ultimately
would come only at midnight today, their ,
telephone connections have Seen
disconnected already. It is a serious indignity
to this House if this has been done. 1 would
request the Leader of the House to
immediately restore them. There should not
be any complaint of this type particularly
when the Membrs are going to retire, and
they are going to retire in the course of
another four or five or six hours.

SHRI A. P. CHATTERJEE (West
Bengal) : The telephones can be kept for a
month.

SHRI LOKANATH MISRA : If a tele-
phone can be kept even for a month after a
Member has retired, and if it is disconnected,
it will all the more amount to a breach of
privilege. Herein the case of these retiring
Members, if somebody has disconnected a
telephone | do not want to bring in a Motion
of breach of privilege against hirn but, Sir,
you kindly direct that immediate steps be
taken to reinstal all the connections that
have been discontinued in the meantime so
that there would be no complaints at least.
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SHRI BHUPESH GUPTA (West Bengal)
Your office has issued a circular to Mem-
bers of Parliament saying that the retiring
Members, if they so choose, can keep their
telephones. Now it has been issued and you
have asked for information as to which
Member would like to retain his telephone—
by paying the usual charges of course. If
that is so, why the disconnections have
taken place is to be explained. And if any
disconnection has taken place, as my friend
has pointed out, it is extremely improper
and certainly illegal, and I think it should be
strongly condemned and the officer res-
ponsible should be dealt with accoiv

SHRI OM MEHTA (Jammu and Kash-
mir) : Sir,....

1

1 ARATCEAN (THT G3T) & %73
oF fAges 797 2| garer fasw 2 1w
TH WA F (a3egH ATEEAT gHET A
HAT 91fgd, TH AIAA FT 26 8 S
AT =rfgd ¥t gmrr fag W f==
=1 fozw & 77 Frefize 947 & o g
Foare |7 qida ¥ 57| =R e
FT AT WAT 2 IF GAI F 37 F2e2
Atk fz grsw Ziar 2 wifs a9 =9
e & @ w1 fEaarfase 2 3=
fadmfame #1 w1 feardaz g 2
su%F faa 3awr @& fovgifass 2
afad T g7 T FT AWIET FTF
AT AFA A1 AT Fgemarean a5 oA
I WAl £ ITF FAT T3 F AFAAT
FT T9 TS ATEAT 7 |

4 o

SHRI OM MEHTA : | agree with what
has been said by my friend, Mr. Lokanath
Misra. As soon as the matter was brought to
my notice by Shrimati La'itha (Raja-
gopalan), immediately | rang up the Minister
and told him that the telephone should be
restored. And if they have written to the
Minister ...

%t TRAATAT W T
ot fareRaTe a%a e £ 97 223 w7 |
PROF. SHANTI KOTHARI (Rajasthan)

: Action should be taken against the officer
responsible.

(.Interruptions.)



